
 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-1987 of 2021 
GR Case No-3249 of 2021 
Under Section-392 of IPC 

 
ORDER 

16.11.2021 

Case record put today before me.  

Accused person, named, Sri Akash Yadav @ Rajib Gowala 

Yadav aged about 32 years produced before me on the 

strength of production warrant issued against him vide 

Order dated-14.11.2021.       

Seen the forwarding report of the accused. 

On careful perusal of the case record, it disclosed that on 

14.11.2021 that the above-named accused was already 

tested negative in COVID-19 test in connection with 

Tezpur PS Case No-1936 of 2021. As such there is no 

impediment in sending the above-named accused person 

in judicial custody at this stage.   

Accused person is not represented by his Ld. Counsel and 

on being asked he has informed that his family member is 

going to engage an advocate for his defence. Accordingly, 

he declined to receive any assistance from this court.    

Also seen the prayer filed by the I.O named ASI Ranjit 

Kumar Borah of Tezpur PS vide Order dated-14.11.2021 

praying for showing the accused person named, Sri Akash 

Yadav @ Rajib Gowala Yadav, son of Sri Dilip Gowala 

Yadav of Zanjhipar under Jolpaiguri district, West Bengal 

to be an arrested accused person in connection with this 

instant case registered u/s-392 of IPC.  

Heard the prosecution side and perused the prayer of I/O 

along with the case diary of this case.  
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It disclosed from the prayer as well as the case diary that 

instant case has been registered against the accused 

person, named, Sri Akash Yadav @ Rajib Gowala Yadav in 

connection with an ejahar lodged by complainant named 

Sri Khanindra Kumar Barman stating that on 16.09.2021 

at 12:20 PM near Eidgah field two miscreants had 

snatched a bag containing Rs.20,00,000/- from one of 

their staffs named Mr. Manish Kathi, Junior Relationship 

Executive while he was returning from ICICI Bank, Tezpur 

Branch after withdrawal of the said amount for official 

purpose. It also disclosed from the entire case record that 

the investigation of this case is pending at a pre-matured 

stage and the accused person, named, Sri Akash Yadav @ 

Rajib Gowala Yadav has already shown him to be an 

arrested accused person in connection with Tezpur PS 

Case No-1936 of 2021, under section-392 of IPC on 

13.11.2021 and since then he has been languishing in 

judicial custody. Now, the I/O of this instant case prayed 

to show the above-named accused to be an arrested 

accused in this case contending that sufficient evidence 

found against him during the time of investigation.   

I have meticulously considered the case diary and from 

the materials available in the case diary, this court has 

sufficient reason to believe that the accused may have 

committed the alleged offences. The offence of Section-

392 of IPC appears to be cognizable and non-bailable in 

nature and considering the implicating materials available 

from the case diary this court finds that sufficient reason 

to allow the prayer of the I/O for showing the accused 

person, named, Sri Akash Yadav @ Rajib Gowala Yadav to 

be an arrested accused in connection with this case.    
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Accordingly, prayer of the I/O is allowed and the accused 

person, named, Sri Akash Yadav @ Rajib Gowala Yadav is 

shown to be an arrested accused in connection with this 

case and consequent to that the accused remanded to 

judicial custody till 26.11.2021. 

Also seen the prayer of the I/O where the I/O has prayed 

for further examination of the accused, named, Sri Akash 

Yadav @ Rajib Gowala Yadav to reveal some hidden facts 

regarding the case.  

Heard the prosecution side and perused the prayer of I/O 

along with the case diary of this case.   

It disclosed from the prayer as well as the case diary that 

instant case has been registered against the above-

named accused in connection with an ejahar lodged by 

the complainant Sri Khanindra Kumar Barman. It also 

disclosed from the entire case record that the 

investigation of this case is pending at a pre-matured 

stage and the above-named accused has already been 

showing him to be an arrested accused in connection with 

the instant case. 

Now, the I/O of this instant case prayed to interrogate 

the aforesaid accused person contending that to reveal 

some hidden facts inside the precinct of the Central Jail, 

Sonitpur at Tezpur for the interest of investigation of this 

case.  

I have meticulously considered the case diary, it finds that 

accused may have committed the alleged offence. 

The offence of section-392 of IPC appears to be 

cognizable and non-bailable in nature and considering the 

implicating materials available from the case diary, this 

court finds that prayer of the I/O appears to be 

reasonable and relevant for the purpose of holding proper  
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investigation of the entire dispute. Hence, prayer of the 

I/O is allowed and consequent to that the I/O sets at 

liberty to interrogate and record the statements of the 

above-named accused inside the precinct of the Central  

Jail, Sonitpur at Tezpur, maintaining all the norms of 

social distancing notified by Govt. of India.  

The Superintendent/Jailor of Central Jail, Sonitpur at 

Tezpur is hereby directed to make all the necessary 

arrangement and facilitate the investigating officer for 

interrogation and recording the statement of the accused 

person inside the precinct of the Jail for two days i.e. on 

17.11.2021 and 18.11.2021 for two hours per day. 

Further on physical appearance of the said accused, it 

disclosed that he is suffering from pain on his right leg. It 

is also seen from his leg that there was a blood clotting in 

his right leg.     

The Jail Authority of Central Jail, Tezpur is directed to 

provide adequate medical treatment and to provide 

medicine to the accused person.  

Let a copy of this order be transmitted to the 

Superintendent of Central Jail, Sonitpur at Tezpur and the 

Investigating Officer of this case. 

Also seen the bail petition bearing No-875/21 filed by the 

petitioner named Smt. Rita Gowala praying bail of the 

accused person, named, Sri Akash Yadav @ Rajib Gowala. 

The bail petition filed in support with an affidavit. 

Heard and perused the petition with case record.          

Considering the submission of Ld. Counsel, let peruse the 

case diary to decide the bail petition.  
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I/O of this case shall submit the case diary on or before 

next date.  

Let a copy of this order be transmitted to the I/O 

concerned for his information.  

Date as fixed earlier i.e. on 26.11.2021 for case diary. 

 

     Sri N. J. Haque 
          Chief Judicial Magistrate 

                                    Sonitpur at Tezpur 


